
HIGH COURT OF JA!VIMI & KASH\iIR AND LADAKII AT SRJNAGAR 
(ExerciNing o'  cr f Rai ( IlflciIW1dCrSCcti(ifl ifi the AtI ocatex Act, t%l 

NOTIFICATION  

No: 1,/ t/  /RGILP Dated: 
(I 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

iVir. Par'aiz z\hnad Ganale 
SI() IViohamniad Ahsan (,anaie 
RIO Qani.niar, I ehsil Shahahad Baja, I)ist net Ana ntnag. 

vide Notification No.245 of 2023/RG/LP I)ated 13.02.2023 has been 

declared as Absolute/Final after condonation of delay. 

By Order 

AssistLQcgistrar (L.I) 

No: /RG/LP Dated:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Parvaiz Ahniad Ganaic, Advocate 

for information and necessary action. 

V 

/sistant Registrar (i.P) 



IJIGIl COURT OF JAMMU & KASLIMIR AiND LADAKH AT SRINAGAR 
Exercising powers of Rae Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: /RG/LP Dated:  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Mohainmad Nasir Dar 
S/O Nazi,- Ahrnad Dat- 
RIO Gogjtgtind, Tehsil Tullamulbi, District Gafldcrl)al. 

vide Notification iNo.965 of 2022/RG J)aled 27.07.2022 has been 

declared as Absolute/Final after condonation of delay. 

By Order 

Assistai3j Registrar (L.P) 

No: 37: , . /RG/LP Dated:  ( 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ganderbal. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Mohamiiiad NaSi,- I)ar, Advocate 

for information and necessary action. 

V 

Assistatit Reistt-ar (I.t) 



tIlGU COURT OF JAMMU & KASIIMIR ANE) LADAKI-1 AT SRJNAGAR 
(Excrcisiii po ers ol Rar Council under Section 5 of the Advocates Act, 1961) 

NOTIFICATION  

No: IRGILP Dated:  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Son bia Majid 
DIO Abdul Majid Lone 
RIO Waripora Rala, Gotisia Coloncy, lchsil Kreeri, District Raraniulla. 

vide Notification No.1042 of 20221RG/LP 1)ated 28.07.2022 has been 

declared as Absolute/Final after condonation of delay. 

By Order 

 

Assista iii Rcistrar (L.P) 

No: 3 J -i /RG/LP Dated: ( /o/  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Soiibiya Majid, Advocate 

for information and necessary action. 

Assistant Registrar (L.P) 



4 

UIGI-I COURT OF JAMMIJ & KASIIMJR AINI) LADAKtI AT SIUNAGAR 
([ercisiti )o\ ers (it Rar ( niincil tinder Sectinit 58 ul the Advocates Act. 1961) 

NOTIFICATION  

No: /RG/LP Dated:  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Zahida Ranizan 
DIO Mohainad 1'atzan i\ajar 
RIO Repora, Tehsil I ar, l)istric( Gandera hal. 

vide Notification No.730/2022/RG/It Dated 30.05.2022 has been 

declared as Absolute/Final after condonation of delay. 

By Order 

 

Assistart Reistrar (I.P) 

No: /RG/LP Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ganderbal. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Za hida Ramza n , Advocate 

for information and necessary action 

issistant Rcgist ra r (I . P) 



V 

Assistan....Registrar (i.P) 

HIGH COIJRT OF JAi'Y1MtJ & KASIIMIR AN!) JADAKII AT SRINA(JAR 
([\crcisin2 powcr nf Iai (wiicil under cction 8 III the AII\()cates .ct, 1961) 

NOTIFICATION  

No: /RG/LP Dated:  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Rehana Akhtcr 
DIO Gh Mohd Nasir 
RIO Markoot Gurcz, ]'chsil Gurcz, I)istrict I3andipora. 

vide Notification No.1560 of 2021/RG Dated 17.12.2021 has been 

declared as Absolute/Final after condonation of delay. 

By Order 

No: 7 1//RG/LP Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions JLldge, Bandipora. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Bandipora. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing JammulSrinagar for information and 

also keeping record of the same. 
7. Ms. Rehana Akhtcr, Advocate 

for information and necessary action. 

Assista ntIistrar (L. P) 

) / 



() 

HJGI-1 COURT OF JAI\'1MtJ & KASIIMIR AND LAD AKH AT SRINA(;AR 
(FxcrciNili2 pU\cI, ul Rar (uiiiicil tiiidci Scc(i 'S (it (tic .A(lVucatcs Act, I96f) 

NOTIFICATION  

No: 2612 IRGILP Dated:  

  

    

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Kawsar Ahmad Wantoo 
S/O Abdu I Quyoom Wan too 
Rio Sanoora Kali Pora, Tehsil Magam, I)istricl Rtidgam. 

vide Notification No.1180 of 2021/kG Dated 15.09.2021 has been 

declared as Absolute/Final after condonation of delay. 

By Order 

Assistajit Registrar (I.P) 

No: /RG/LP Dated: 

Copy forwarded to the: 

1. Principal District and Sessions Judge, BLdgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC eCourts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High CoUrt Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. I\i r. 1Kaysa r A. h niad Wan too, Advocate 

for information and necessary action. 

/\.istant I.egistrar (I.P) 



7 

HIGII COURT OF JAMMU & KASLIMIR AND LADAKIl AT SRINAGAR 
I.ercising powers of Ia r (oiiiicii u oder ectioii 58 of the Advocates Act. 1961) 

NOTIFICATION  

No: /RG/LP Dated:  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Shafat Ahmad 
S/O Sha keel Ahmad Choorisaai 
Rio .Janglat iViandi, Dea Colony, tehsil & l)istrict Anantnag. 

vide Notification No.1 124 of 202 I/RG i)ated 14.09.202 1 has been 

declared as Absolute/Final after condonation of delay. 

By Order 

Assistjit Re'istrar (L.P) 

No.- 3iaC/RG/LP  Dated:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Shafal Ah mad , Advocate 

for information and necessary action. 

Assistant Registrar (L.P) 



Assistant Riistrar ([•J)) 
/ 

IliCil COUR1 OF JAMI\1U & KASIIMIR AND LADAKI1 AT SRJNAGAR 
(1'T\crcki1i2 I)OcIS of Rar (outicil 011(tcr Scctioti 5 of ftc Adocatc Act. 1961) 

NOTIFICATION  

No: /RG/LP Dated:  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

iVir. Jtinaid All 
SIO Au Mohd Dar 
Rio Bugani Batapora, Tehsil Chadoora, District I3udgam. 

vide Notification No.1045 of 2021 Dated 14.09.2021 has been declared 

as Absolute/Final after condonation of delay. 

By Order 

No: /RG/LP Dated:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Junaid All, Advocate 

...for information and necessary action. 

Assistant Registrar (L.P) 



() 

IliGli COURT OF JAMMU & KASIIMIR AM) JADAKII AT SRIAGAR 
(Excrcisin vcrs Rat (uinc11 uiidcr Section 8 of the Advocates Act, 1961 

NOTIFICATION  

No: IRGILP Dated:  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

iVIS. Kainaat VI tish taq 
1)10 Sheikh Mushtaq 
RIO C-37, India Nagar, 13.B.Cantt, Tchsil South, I)istrict Srinagar. 

vide Notification No.46() of 2021/RG Dated 26.03.2021 has been 

declared as Absolute/Final after condonation of delay. 

By Order 

Assistant R'gistrar (1.11 

No: /RG/LP Dated:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press. Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. I\'ls. Kainaat Miishtaq . Advocate 

for information and necessary action. 

Assistant Rgist ra r (L. P) 



1 0 

HICI-I COURT OF JAMME] & KASLIMIR AN!) LADAKIl AT SRJNAGAR 
(Excrcisili2 j\\ 1'IS of Rai (oiiiicil under ectioii of 11w Ad ocate Act. 1961) 

NOTIFICATION  

No: 2& IRGILP Dated:  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Irtiqa Mushtaq 
DIO Mushtaq Ahrncd 
Rio Veeri, Tchsil Bijbcliara, District Anantnag. 

vide Notification No.139 of 2023/RG/lt Dated 10.02.2023 has been 

declared as Absolute/Final after condonation of delay. 

By Order 

Assistant 1egistrar (L.P) 

No: 2 /RG/LP Dated:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Irtiqa Mushtaq, Advocate 

...for information and necessary action. 

/ 'I I L) 

Assistant R"cgist rar (U. P) 

V 



HIGI-I COURT OF JAMMU & KASLIMIR AND LADAKJI AT SRINAGAR 
(Exercising powers ot Rar Council uniter Section 58 of the Ad ocates Act, 1961) 

NOTIFICATION  

No: IRGILP Dated:  

Provisional admission as an Advocate, granted under the 

AdvocatesAct, 1961 in favour of: 

Ms. Rabiya Jan 
D/O Bashir Ahrnad Mir 
Rio Rehniat Coloney, Lane5, Tehsil Pantha Chowk, District Srinagar. 

vide Notification No.509 of 20211RG Dated 31.03.2021 has been 

declared as Absolute/Final after condonation of delay. 

 

By Order 

 

   

Assistalil R'egistrar (L.P) 

No:  Dated:  & 

    

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar 
5. CRC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Rahiya Jan, Advocate 

for information and necessary action. 

Assistant Registrar (L.P) 



/ 
Assistant Rcgistrar (L.P) 

42 I  

HIGH COURT OF .JAMMU & KASEIMIR ANt) LADAKH AT SRINAGAR 
(Iercising powers ol Rar (outicil under Section 8 ui the Adocates Act. 19(,l) 

NOTIFICATION  

No: 4 /RG/LP Dated:  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

iVir. IVIuzanil Ilussan (janic 
S/O Ashaq Hussan Ganie 
R/O Sarnal, Gulshanabad, K.P Road near Frobel Public School, Iehsil & 
I)istrict Anantnag. 

vide Notification No. 529 I)ated 02.08.2016 has been declared as 

Absolute/Final after condonation of delay. 

By Order 

) 
No: - /RG/LP Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CRC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. 1\/lr. Muzamil Liussan Ganic, Advocate 

for information and necessary action. 

Assista(tRJgistrar (L.P) 

V 



V 

HIGH COURT OF .JAMMLJ & KASFIMIR AND JADAKII AT SRINAGAR 
([crciin poeim of Iar (otincil LII1(Icr ectinn 8 of INc ,\(I ocaics ct. 1961) 

NOTIFICATION  

No: -2L1 /RG/LP Dated:  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Matika Rasool 
DIO Ghulani Rasool I3hat 
RIO Jshber, Nishat Gupt Ganga, Theed IViohalla, Tehsil North, District 
Sri n a ga r. 

vide Notification No.101 Dated 22.10.2020 has been declared as 

Absolute/Final after condonation of delay. 

By Order 

V 

Assistap..t, Rè'gistrar (L.P) 

No: /RG/LP Dated:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High CoLirt Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Malika Rasool , Advocate 

...for information and necessary action. 

Assistant Re'ist ra r (U. P) 



V 

Assistadt Re'istrar (L. P) 

14 

t-IIGt-1 COURT' OF JAMMU & KASIIMIR AN!) LADAKIl AT SRINAGAR 
([xercising powers of Rar Council un(ler Section 58 ol the Advocates Act, l%l 

NOTIFICATION  

No: 2 IRGILP Dated:  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Zahid Ilussain 
S/O Culam Ulussain 
RIO Ichigam, Tehsil & District I3udgam. 

vide Notification No.1083 Dated 17.03.2016 has been declared as 

Absolute/Final after condonation of delay. 

By Order 

 

AssistartReistrar (LP) 

No: /RG/LP Dated:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, BLidgam. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Zahid 11 ussain, Advocate 

for information and necessary action. 



15 

HI(11 COURT OF JAMMt & KASIIMIR 1\Nt) LADAKII AT SRINAGAR 
(Fxercking powers of Rar (oiincil tili(Icr ecttoii 5 of the Ad ocates Act. 1961) 

NOTIFICATION  

No: ci 2 IRGILP Dated:  

   

Provisional admission as an Advocate, granted under the 

AdvocatesAct, 1961 in favour of: 

IVIr. Tajamul IIussaiii 
S/O Mohd Scediq Bajard 
RIO 1-Iafth rada, Rajard IViohalla, Tchsil lharthpora, District Kupwara. 

vide Notification No.1063 of 2022/RG 1)ated 28.07.2022 has been 

declared as Absolute/Final after condonation of delay. 

By Order 

 

Assistjit Ristrar (LP) 

No: 3 /RG/LP Dated:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Tajaniul tiussain, Advocate 

for information and necessary action. 

Assistaiit Ristrar (L.P) 

V 



16 

HiGh COURT OF JAMMU & KASHMIR ANt) LADAKII AT SRJNAGAR 
(Exercising powers of Rar Uouiicil tinder Section 8 of the Advocates Act. 1961) 

NOTIFICATION  

No: 7c3 /RG/LP Dated:  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Shazia Ayub 
DIO Mohamad Ayuh 1.oan 
RIO Gander Pora, Eidgah, Tchsil & 1)istrict Srinagar 

vide Notification No.1591 of 2021/RG Dated 18.12.2021 has been 

declared as Absolute/Final after condonation of delay. 

By Order 

Assistaif t)gistrar (LP) 

ID 
No:  3rcof' oG /RG/LP Dated:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Shazia Ayiib, Advocate 

for information and necessary action. 

Assistanti.egistrar (i.P) 



By Order 

Assistant Ristrar (L.P) 

7 

17 

HIGH COURT OFJAMMU & KASIIMIR ANI) IAI)AKII AT SRINAGAR 
(Iercising OWCiN Ut Ilii (uuiicil under CCtlUlt 8 UI liii A(I\ ()catcs Act. 1961) 

NOTIFICATION  

No:  — IRGILP Dated: 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

iVir. Suhail Ahmad Ganaic 
SIO IV1ohd Ranizan Ganate 
RIO Nussu I3adragund, Ganaic Mohalla, Tehsil Qazigund, District Anantnag. 

vide Notification No.1140 of 2021/RG Dated 14.09.2021 has been 

declared as Absolute/Final after condonation of delay. 

No: _ /6 /RG/LP Dated:  

Copy forwarded to the: - / 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Suhail Alimad Ganaic, Advocate 

for information and necessary action. 

Assista n1tR  strar (L.P) 



V 

Assistaj.t.t Rcgistrar (L.P) 

(V 

1-IlGil COURT OF .JAMMU & KASIIMIR AND LADAKU AT SRINAGAR 
(Exercising powers of Rar Cotiticil under Scction 58 of the Advocates Act. 1961) 

NOTIFICATION  

No: /RG/LP Dated:  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Uzrna Shall Khan 
DIO Mohammad Shafi Khan 
Rio Devipora, Tehsil Mattan, District Ananinag. 

vide Notification No.348 of 2023/RG/LP Dated 14.02.2023 has been 

declared as Absolute/Final after condonation of delay. 

By Order 

No: /RG/LP Dated: -O 

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Uznia Shall Khan, Advocate 

for information and necessary action. 

Assistant Rgistrar (L.P) 



HIGH COURT OF JAMMU & KASIIIMIR AND LADAKI-I AT SRINAGAR 
(FcrckiIig pivcr ol Rar (ouncil under Section 58 uI the Adocates Act. I9(! 

NOTIFICATION  

No:  — /RG/LP Dated:  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Samiena Nabi Lone 
DIO Gulam Nabi IA)flC 

RIO Near National Highway Rampore, Tehsil 13on1yar, District Raraniulla. 

vide Notification No.1125 of 20211RG l)atcd 14.09.2021 has been 

declared as Absolute/Final after condonation of delay. 

By Order 

Assistant Reistra r (I . P) 

No: -3-- /RG/LP Dated:  

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Sarniena Nabi Lone, Advocate 

for information and necessary action. 

Assistant Rgistrar (L.P) 



Assistan,1.,I4gistrar (L.P) 

V 

20 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of' I3ar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:  — — /RG/LP Dated:  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

PV1r. lVlohmad \Vasceni Rhat 
SIO BashirAhrnad Rhat 
RIO Hallan Rain Chowgund, Tchsil Shahahad Baja, District Anantnag 

vide Notification No.1,10 of 2021/RG Dated 16.12.2021 has been 

declared as Absolute/Final after condonation of delay. 

By Order 

No: /RG/LP Dated:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CRC a-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same, 
7. Mr. Mohnmd \Vaseem Bhat, Advocate 

for information and necessary action. 

Assistant R'gistrar (1.P) 
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HIGH COURT OF JAMMU & KASIIMIR ANI) LADAKU AT SRINAGAR 
(Exercising powers of Rar Council under Section S of the Advocates Act, l961) 

NOTIFICATION  

/1 L 
No: ,i-OSy -- /RG/LP Dated: 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Junad Ahrnad Rather 
S/O Jalal Ud Din Rather 
RIO Malangpora , Darwesh Mohalla, Tehsil Awantipora, District Pulw'ama. 

vide Notification No.1321 of 202 1/RG/LP I)ated 16.11.2021 has been 

declared as Absolute/Final after condonation of delay. 

By Order 

AssistanR1gistrar (L.P) 

No. /RG/LP Dated:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Puiwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Puiwama. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Junaci Ahmad Rather, Advocate 

for information and necessary action. 

A,ssistaiit Rgistrar (L.P) 



HIGI-I COURT OF JAMMU & KASHMIR AND LADAKI-I AT SRJNAGAR 
(Exercising powers of I3ar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:  — /RG/LP Dated:  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Tehieci Mushtaq 
SIO Mushtaq Ahrnad Sathoo 
RIO Faisalabad, LaneB, Kaniad Road, Ashajipora,Tehsil & District Anantnag 

vide Notification No.715/2022/RG/LP I)atcd 30.05.2022 has been 

declared as Absolute/Final after condonation of delay. 

By Order 

Assistant Registrar (L.L) 

No:37c)--cq /RG/LP Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Tehieci Mushtaq, Advocate 

for information and necessary action. 

Assistat R'gistrar (I..P) 



HIGH COURT OF JAMMU & KASI-IMIR AND LADAKI-1 AT SRINAGAR 
(Exercising I)ocr5  of Rar (oiincif uriderSectioji 55 of t tic Advocates Act, I9(1 

NOTIFICATION  

No: —  /RG/LP Dated: 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Naseer Ahmacl Lone 
S/O Gh Hassan Lone 
RIO Lone MohaHa Kulpora, Tehsil & District Kulgam. 

vide Notification No.217 of 2023/RGIIP Dated 13.02.2023 has been 

declared as Absolute/Final after condonation of delay. 

By Order

Iv 
issistah R.gistrar (L.P) 

No: 3 6 1- 6& /RG/LP Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Nascer Ahmad Lone, Advocate 

...for information and necessary action. 

Iu 
Assistant Registrar (L.P) 
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1-uGH COURT OF JAMMU & KASIIMIR ANE) LADAKU AT SRJNAGAR 
(Ixcrcising ocrs  of Ra r (oiiiicil ii rider ec(ioii 8 iif (Ire A(1OCitCS Act, 1961) 

NOTIFICATION  

No: /RG/LP Dated: 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

M r. M uza ffa r A hun ad C an i c 
SIO Ab Gani (;1IC 
R/O Dialgarn, Cheerwani, Tehsil & District Anantnag. 

vide Notification No.191 of 2023/RG/LP I)ated 13.02.2023 has been 

declared as Absolute/Final after condonation of delay. 

By Order 

Ass is ta gistrar (L.P) 

No: 3 '9- t' /RG/LP Dated: 2-8 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing JammulSrinagar for information and 

also keeping record of the same. 

7. Mr. Muzaffar Ahniad Ganie, Advocate 
for information and necessary action. 

Assistant Registrar (L.P) 



HIGH COURT OF JAMMU & KASIIMIR AND LADAKII AT SRINAGAR 
(Ixercisitig powers of l3ai Couiicil titider Section 58 of the Advocates Act, 1961) 

 

NOTIFICATION  

 

No: 9— /RG/LP Dated: 

   

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

iVit. Majid VU tishtaq Rather 
SIO Mushtaq Ahmad Rather 
RIO Chattibandy, Najar Mohalla, Tehsil & District I3andipora. 

vide Notification No.1570 I)atcd 03.03.2018 has been declared as 

Absolute/Final after condonation of delay. 

By Order 

 

Assistaht Re'istrar (L.P) 

No: 3?f9i-côO  /RG/LP Dated: __ 

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Bandipora. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Bandipora. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Majid Mushtaq Rather, Advocate 

for information and necessary action. 

/6 

Assistant Rêistrar (L.P) 



V 
Assistaij, R4istrar (L.P) 
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IiIGI-I COURT OF JAMMU & KASIIMIR AND LADAKII AT SRJNAGAR 
(Exercising powers of Bar ('ouiicil tinder cction 58 of the Advocates Act. 1961) 

NOTIFICATION  

No: 2-i' /RG/LP Dated:  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

1\/Ir. Shahzeb lihani lKhan 
SIO Nazar Mohd Khan 
RIO Rawalpora, Alaniclar Colony, Lane-C, 'Fehsil Chanpora, District 

Srinagar. 

vide Notification No.573 of 2021/RG Dated 06.04.2021 has been 

declared as Absolute/Final after condonation of delay. 

By Order 

No:90c1 /RG/LP Dated: __ 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Shahzeb I Iham Kha ii, Advocate 

for information and necessary action. 

Assistant l'egistrar (L.P) 
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HIGH COURT OF JAMMU & KASLIMIR ANt) LADAKII Al' SRINAGAR 
(Exercising powers of Ra r Council under Section 5S of the Advocates Act, 1961) 

NOTIFICATION 

No:  — IRGILP Dated:  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Sed IV1asood Ashaiq 
SIO Syed Ashaiq Iltissain Bukhari 
RIO Shah Mohalla, Tehsil Drugm u ha, I)istrict Ku pwara. 

vide Notification No.1025 of 2022/RG/1i Dated 28.07.2022 has been 

declared as AbsolutelFinal after condonation of delay. 

By Order 

Assistapt RQgistrar (U. P) 

No: 3? c c- Q 2-  /RG/LP Dated:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Syed Masood Ashaiq, Advocate 

for information and necessary action. 

Aistant R 'gistrar (L.P) 



2 

HIGH COURT OF JAMMU & KASHMIR ANt) LADAKU AT SRJNAGAR 
(Ixcrcising powers of Bar Coii neil under Section S of the Advocates Act, 1961) 

  

NOTIFICATION  

 

No: — 

 

IRGILP Dated: 

    

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Asif Yousuf' Reshi 
S!O Mohd Yousuf Reshi 
R/O Shallabugh, Khanday Mohalta, Tehsit Tuimnila, i)istrict Ganderhal 

vide Notification No.423 of 2021/RG/LP Dated 05.06.2021 has been 

declared as Absolute/Final after condonation of delay. 

By Order 

gistrar (L.P) 

No:3c93..-tOO /RG/LP Dated:@ 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ganderbal. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. AsifYousufReshi ,Advocate 

for information and necessary action. 

AyistanI ReAstrar (L.P) 

Assista, i,t R 

'iL 



No: — IRGILP Dated: ')- 
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HIGH COURT OF JAMMU & KASIIMIR AN!) LADAKU AT SRJNAGAR 
(Exercising )oers  ol Rat-  COUFICiI under Section S of the Advocates Act, 1961 

NOTIFICATION  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

iVir. Farooq Ahrnad Malik 
SIO Guizar Ahmad Malik 
RIO Lolal) Warnow, Tchsil Lalpora, District Kupwara. 

vide Notification No.1306 of 2021/RG Dated 16.11.2021 has been 

declared as Absolute/Final after condonation of delay. 

By Order 

Assistant Rdistrar (L.P) 

No: 36oI -.o /RG/LP Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Farooq Ahrnad Malik , Advocate 

for information and necessary action. 

Assistant R istrar (L.P) 
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I-HGI-1 COURT OF .JAMMU & KASIIMIR AN!) LADAKH AT SRINAGAR 
(Ixercising powers of Bar Council uiuidcr cctiOt1 8 of the Advocates Act, 1961) 

NOTIFICATION  

No: - IRGILP Dated: 

   

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Shahid Gani 
SIO Abdul Gani Malik 
RIO 1-lardushoora, Kashipora, Tchsil Kunzcr, District Baramulla. 

vide Notification No.1587 of 2021/RG Dated 17.12.2021 has been 

declared as Absolute/Final after condonation of delay. 

By Order 

AssistantR  gistrar (L.P) 

No: 9- / E  /RG/LP Dated: t'61, t 
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Shahid Gani, Advocate 

for information and necessary action. 

Lfrw 
Assistant RVgistrar (L.P) 
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HIGH COURT OF JAMMU & KASLIMIR AND LADAKIl AT SRINAGAR 
(Exercising powers of Rar Council un(ler sect ion 5 of the Advocates Act, 1961 

NOTIFICATION  

No:  — /RG/LP Dated: 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Mantasha Jan 
DIO Sheikh Nazir Ahnied 
RIO Manchowa, Bagh-.c-Mehtab, Tchsil Chadoora, i)istrict I3udgam. 

vide Notification No.609 of 20211RG i)ated 05.07.2021 has been 

declared as Absolute/Final after condonation of delay. 

By Order 

Assista'igistrar (L.P) 

No: /RG/LP Dated:  

Copy forwarded to the: - / 

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court V\Jing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Mantasha Jan, Advocate 

....for information and necessary action. 

I 

Assistan't Rcistrar (L.P) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: c9 Dated: 30   .09.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Mohd Abass 
S/O Rehmat Khan 
RIO Kot khattrian, Tehsil Bhalwal, District Jammu 

vide Notification No.1903 of 2022/RG/LP Dated 11.11.2022 has been 

declared as Absolute/Final after condonation of delay. 

By Order 

ssistant Re'istrar (L.P) 

No: !- /RGILP Dated: 3.O9.2O24 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Mohd Abass , Advocate 

....for information and necessary action. 

Assistant Registrar (L.P) 

U 



NOTI F1CATION  

No: joc.: /RG/LP Dated: 3° .08.2024 

2 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Lakshay Vaid 
S/O Rajeev Kumar 
RIO W.No.10, Main Bazar Vijaypur, Tehsil Vijaypur, District Samba 

vide Notification No.166 of 2023 RG/LP Dated 13.02.2023 has been 

declared as Absolute/Final after condonation of delay. 

By Order 

Assistant Registrar (L.P) 

No: 39 ).- *O  /RG/LP Dated:  3€  .OJ2O24 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Lakshay Vaid, Advocate 

for information and necessary action. 

Assistant Registrar (L.P) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:  -fcf /RG/LP Dated: 3  .09.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Divay Gupta 
D/O Vinay Gupta 
RIO H.NO 320/B, Old Rehari Jammu, Tehsil & District Jammu 

vide Notification No.1851 of 2022 RG/LP Dated 11.11.2022 has been 

declared as Absolute/Final after condonation of delay. 

By Order 

Assistant Registrar (L.P) 
'I. /,) 

No: IRG/LP Dated:  O  .O2O24 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jam mu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Divay Gupta, Advocate 

....for information and necessary action. 

ssistant Registrar (L.P) 



4 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:  )- c')—  °-jIRGILP  Dated:  ,o  .O$.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Azhar Ji Malik 
SIO Ab Rashid Malik 
RIO Chamaiwas, Kralchihall, Tehsil Banihal, District Ramban 
A/P Sidhra, Lower Ragoora Jammu 

vide Notification No.57 of 2023 RG/LP Dated 10.02.2023 has been 

declared as Absolute/Final after condonation of delay. 

By Order 

1L\ssistant Registrar (L.P) 

No: _- /RG/LP Dated: o .O.2O24 

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ramban. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Azhar Ji Malik, Advocate 

for information and necessary action 

A,sistant Registrar (L.P) 
vi 

('I  
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:  13 - ---9/RG/LP Dated: .00.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Diksha Bakshi 
DIO Sunil Kumar 
RIO W.No.13, Tehsil Nowshera, District Rajouri 
A/P Plot no.210, Han Singh Nagar, Rehari Colony, Jammu 

vide Notification No.91 of 2023 RG/LP Dated 10.02.2023 has been 

declared as Absolute/Final after condonation of delay. 

By Order 

Assistant Registrar (L.P) 

No: 3L -7"IRGILP Dated:  3  .O.2O24 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Diksha Bakshi, Advocate 

for information and necessary action. 

Asistañt Registrar (L.P) 
1 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: fD ''1  /RGILP Dated: o .08.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Raghav Kohli 
S/O Suemshwar Kohli 
RIO H. No.65, Lakhdata Street, Below Purani Mandir,Tehsil & District 
Jam mu 

vide Notification No.631of 2021 RG Dated 05.07.2021 has been 

declared as Absolute/Final after condonation of delay. 

By Order 

sistant Registiãr (L.P) 

No: 331 S /RGILP Dated: C .09.2024 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Raghav Kohli, Advocate 

...for information and necessary action. 

AssistanIg?1IfP) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION  

No:  f9 /RG/LP Dated: .O.2O24 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Pridhi Sharma 
DIO Ram Charan Sharma 
RIO W.No 5, JandialThati, Tehsil Bhalwal, District Jammu 

vide Notification No.1944 of 2022/RG/LP Dated 14.11.2022 has been 

declared as Absolute/Final after condonation of delay. 

By Order

•M ssistant egistrar (L.P) 
I' 

No: IRG/LP Dated: 3o  .O.2O24 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagarfor publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Pridhi Sharma, Advocate 

for information and necessary action. 

ssista'1aL.P) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION  

No: /RG/LP Dated: 3-o O&2O24 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Vatika Rohit 
DIO Vijay Kumar 
RIO H.No.751, Main Road Digiana,Tehsil Jammu (South), District Jammu 

vide Notification No.2026 of 2022/RG/LP Dated 14.11.2022 has been 

declared as Absolute/Final after condonation of delay. 

By Order 

Assistant Registri (L.P) 

No: C IRGILP Dated: .o  .O9A2O24 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Vatika Rohit, Advocate 

for information and necessary action 

sistu1t Regtrar (L.P) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:  )-/o '7 v /RG/LP Dated: 3o .08.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Shivali Khajuria 
D/O Durga Dutt Khajuria 
RIO Lower Gadigarh, District Jammu 

vide Notification No.2003 of 2022/RGILP Dated 14.11.2022 has been 
declared as Absolute/Final after condonation of delay. 

By Order 

sistan Regi trar (L.P) 
IbI 

No: 3 3 r IRGILP Dated: .3° .c.2024 

Copy forwarded to the:: 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Shivali Khajuria, Advocate 

for information and necessary action. 

sista P) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:  // t4  1RG1LP Dated:  Jo  .O.2O24 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Ananya Sharma 
D/O Sheru Ram Sharma 
RIO W.No.3, Dhiansar, Tehsil Ban Brahmana, District Samba 

vide Notification No.62 of 2023/RG/LP Dated 10.02.2023 has been 

declared as Absolute/Final after condonation of delay. 

By Order 

ssistan Regis,rar (L.P) 

No: 3 - - /RGILP Dated:  3D   .OS.2024 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Ananya Sharma, Advocate 

for information and necessary action. 

Assistant Registrar (L.P) 

Qv 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:  -/II )t4 /RG/LP Dated: '3o  .Oe.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Susheel Kumar Sambyal 
SIO Chaman Lal Sambyal 
RIO W.No.3, Near Ravidass Mandir, Tehsil Nowshera, District Rajouri 

vide Notification No.1033 of 20221RG/LP Dated 28.07.2022 has been 

declared as Absolute/Final after condonation of delay. 

By Order 

ssistant Registrar (L.P) 
/ 

No:  i 3 ff - IRGILP Dated:  o  .O,2O24 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Susheel Kumar Sambyal, Advocate 

...for information and necessary action. 

Assistant Rgistrar (L.P) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:  c'-// )-1 /RG/LP Dated:  ./  .08.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Muneeb Ahmed Shad 
S/O Muzaffar Hussain Shad 
R/O H.No.61, Ward No.7, Shaheedi Mohalla, Tehsil & District Kishtwar 

vide Notification No.617 of 2021/RG Dated 05.07.2021 has been 

declared as Absolute/Final after condonation of delay. 

By Order 

ssistant Registrar (L.P) 

No: 39/ - .-3 IRG/LP Dated: 3 / .O2O24 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kishtwar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kishtwar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Muneeb Ahmed Shad, Advocate 

...for information and necessary action. 

Assistant Registrar (L.P) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:  -Iii IRG/LP Dated:  3!  .01.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Neha Manhas 
D/O Ashok Kumar 
RIO Bhalara,Chiralla, District Doda A/P Sector-D, Sainik Colony Jammu, 
Extn, Gulab Vihar Colony, Jam mu 

vide Notification No.1080 of 2021/RG/LP Dated 14.09.2021 has been 

declared as Absolute/Final after condonation of delay. 

By Order 

4ssistant 1fkIiiP) 
t/I i!:L. 

No: i)-f. 3- IRGILP Dated: 3/ .O2O24 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Doda. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Doda. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Neha Manhas, Advocate 

...for information and necessary action 

Assistant Registrar (L.P) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: ciiI /RG/LP Dated: 31  .08.2024 

    

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Anum Jameel 
DIO Mohd Jameel 
RIO H.No.41, Ustad Mohalla, Tehsil & District Jammu 

vide Notification No.432 of 2O21LRG/LP Dated 05.06.2021 has been 

declared as Absolute/Final after condonation of delay. 

By Order 

Assista P) 
17 

No: 3 9 1O IRG/LP Dated: 3)  .09.2024 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagarfor publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Anum Jameel , Advocate 

...for information and necessary action. 

Assistant Registrar (L.P) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION  

No:  ,-1/ IRGILP Dated: 3/ .09.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Amandeep Singh Jamwal 
SIO Sukhjit Singh 
RIO H.No.91, Toph Sher Khania Mehra MohallaTehsil & District Jammu 

vide Notification No.1810 of 2022/RGILP Dated 11.11.2022 has been 

declared as Absolute/Final after condonation of delay. 

By Order 

 

A sistant Registrar (L.P) U 
No: 3 4L1l — IRG/LP Dated:  3/  .09.2024 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagarfor publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Amandeep Singh Jamwal , Advocate 

for information and necessary action. 

Assistant Registrar (L.P) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION  

No:  9-11* )o /RG/LP Dated: 3/ .09.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Amit Charak 
SIO Kuldeep Singh 
RIO Opposite Lane No-54 Greater Kailash, Ka1uchaI, Tehsil Bahu, District 
Jam mu 

vide Notification No.735 of 2021 Dated 12.08.2021 has been declared as 

6Absolute/Final after condonation of delay. 

By Order 

 

A.sistant Regis rr(L.P) 

No: 3 1i '3 - 3C IRGILP Dated:  3/  .09.2024 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Amit Charak, Advocate 

for information and necessary action. 

Asistant Registrar (L.P) 
(I 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: iiY /RG/LP Dated: 3 / .09.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Ahsan Bashir Choudhary 
SIO Mohd Bashir Choudhary 
RIO Bathindi Morh, Vidhata Nagar, Bathindi, Tehsil & District Jammu 

vide Notifióation No.40 of 2023/RG/LP Dated 10.02.2023 has been 

declared as Absolute/Final after condonation of delay. 

By Order 

ssistant Registrar (L.P) 

- 
No: 3'tf1 EL1  /RG/LP Dated:  31  .09.2024 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagarfor publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Ahsan Bashir Choudhary, Advocate 

for information and necessary action. 

Asistant Registrar (L.P) 



18 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION  

No:  // -z"-V IRGILP Dated: 3'  .09.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Rachna Gupta 
D/O Surinder Kumar 
RIO H.No.27, Mohalla Jatkatian Peer Mitha, Jammu 

vide Notification No.1078 Dated 10.01.2020 has been declared as 

Absolute/Final after condonation of delay. 

By Order 

jssistant Registrar (L.P) 

No: 3S - -  /RGILP Dated: 3/  .08.2024 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Rachna Gupta, Advocate 

....for information and necessary action. 

As sistanf jiP) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION  

No:  1k /RG/LP Dated: 3/  .08.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Nighat Shafeeq 
0/0 Shafeeq Ahmed 
RIO Kalaban Tehsil Mendhar, Distt.Poonch A/P H.No.341, Sector-A, Sanjay 
Nagar, Jam mu 

vide Notification No.1769 Dated 30.03.2019 has been declared as 

Absolute/Final after condonation of delay. 

By Order 

 

Msistan't Registrar (LP) 

No:  3/3 &o IRGILP Dated: 3/ .09.2024 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Nighat Shafeeq, Advocate 

for information and necessary action. 

Assistant Registrar (L.P) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:  i/ /RG/LP Dated: ii .09.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mohd Sarfraz 
SIO Mohd Hanief 
RIO Kote PlO Behrote Village Behrote, Tehsil Thanna Mandi, District Rajouri 

vide Notification No.1775 Dated 08.05.2020 has been declared as 

Absolute/Final after condonation of delay. 

By Order 

Asistant l4egistrar (L.P) 

No:  2f Y8I — g8 IRGILP Dated: .31 .Og.2024 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mohd Sarfraz, Advocate 

for information and necessary action. 

AssisthI(L.P) 



.1 e- Assistant Registrar (L.P) 
V 
2024 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:  t4 vi IRGILP Dated: 3/ .09.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Muskan Mahajan 
D/O Jatinder Kumar 
R'O H.No.26, Extension opposite Ration Depo No.293, Janipur Colony 
Jam mu 

vide Notification No.976 of 2021/RG/LP Dated 27.07.2022 has been 

declared as Absolute/Final after condonation of delay. 

By Order 

No: 3 I'% 9 /RGILP Dated: 3 
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Muskan Mahajan, Advocate 

for information and necessary action 

Assista&i(L.P) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION  

No: 1-5 >vy /RG/LP Dated: 2/ .Oê2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Avinash Sharma 
SIO Gyan Chand Sharma 
RIO 73-Kuluhand, Tehsil & Distt. Doda A/P H.No.195, Amit Nagar, Muthi 
Gaon, Jammu 

vide Notification No.1765 Dated 06.05.2020 has been declared as 

Absolute/Final after condonation of delay. 

By Order 

 

.sistant Registrar (L.P) 

No:  3J 9 17  So'.i IRGILP Dated:  31  .08.2024 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Doda. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Doda. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Avinash Sharma , Advocate 

for information and necessary action. 

Assistant Regi trar (L.P) 
1' 
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